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Affidavit to be filed by the candidate alon,.. 2707 —-o <

paper before the returning officer for election to RAJYA SABHA
(name of the house) from MADHYAPRADESH constituency (Name of
the constituency)

PART-A

I, DHARMENDRA PRADHAN **son of Dr. Debendra Pradhan, Aged 49 years,
resident of Talcher Municipality, Ward No.18, GP/Town-Talcher, PS. Colliery,
Dist.- Angul, Odisha (mention full postal address), a candidate at the above
election, do hereby solemnly affirm and state on oath as under:-

(1) I am a candidate set up by Bharatiya Janata Party.
(** name of the political party)/**
(** strike out whichever is not applicable)

(2) My name is enrolled in Ward No.18, Talcher, Odisha, at Serial No.341 in
Part No.148 of 60- Talcher Assembly Constituency in the State of Odisha
(9-Dhenkanal Parliamentary Constituency).

(3) My contact telephone numbers(s) is/are 9868180290, 01123014511, and
my email id (if any) is d.pradhan@sansad.nic.in, & ‘
dpdharmendrapradhan@gmail.com and my social media account(s) (if any)
is/are (i) Facebook ID: @DharmendraPradhanOdisha,

(ii)Twitter ID: @dpradhanbjp.

Dh evimen Lyr Prvdinn = 2
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(4) Details of Permanent Account Number (PAN) and status of filing of
Income Tax return:
The Financial year| Total income
sl. for which the last | shown in Income
Names PAN
No. Income-tax return tax return
has been filed (in Rupees)
1. Bilsasnmandie Pradias ABOPP0067B 2016-17 Rs.7,16,092/- | -
T ek AGOPP6782A 2016-17 Rs.18,81,763/-
2. Pradhan
B Naimisha Pradhan N/A N/A N/A
4, Nishant Pradhan N/A N/A N/A
5. Dependent-3 N/A N/A N/A

(5)I am/am not accused of the following offence(s) punishable with
imprisonment for two years or more in the pending case(s) in which a
charge(s) has/have been framed by the court(s) of competent jurisdiction.

If the deponent is accused of any such offence(s) he shall furnish the
following information:-

(i) The following case (s) is/are pending against me in which charges have
been framed by the court for an offence punishable with imprisonment for
two years or more:-

(a)

Case/First Information Report
No./Nos. together with complete
details of concerned Police
Station/District/State.

Puri Town P.S. Case No. 149/2006
dated 19.05.2006 in the district of

Puri, State Odisha.

(b)

Section(s) of the concerned Act(s)
and short description of the
offence(s) for which charged

Puri Town P.S. Case No. 149/2006
U/s.341/186/294/34 IPC & 3 PDPP

Act.

5
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P
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Name of the Court, Case No. and
date of order taking cognizance:

S.D.J.M, Puri, G.R.Case

No.665/2006, Cognizance taken on

22.03,2010.

<> 06/03/2016 ¥
06/09/202]

2=

RN T e
{ :\%IJ;“;\;

(d).\.] €qurt(s) which framed the

A¢harge(s)

Special Judicial Magistrate, Puri

(‘SHRAVAN BHA

BHOPAL (i

o(£) ]

| Date(s) on which the charge(s)
“was/were framed

Charge framed on 22.01.2015.

REG.MP-09/13/04/

21-8 (1200 ‘:;
OF m f@

{

’/ﬁ/hether all or any of the
proceedings(s) have been stayed
by any Court(s) of competent
jurisdiction

No

T I'd

(ii) The following case(s) is/are pending against me in which cognizance
has been taken by the court [other than the cases mentioned in item (i)

above

]i-

(a)

Name of the Court, Case No.
and date of order taking
cognizance:

1.

&.0.3.M,,

24.07.2016.

Kuchinda,
No.53/2005, Cognizance taken on

G.R.Case

_’Dl/\a\\r-muq clw P')—vdkm—\




G.R.Case
taken on

2. S.D.J.M, Kamakshyanagar,
No.28/2010, Cognizance
01.02.2014.

(b)

The details of cases where the
court has taken cognizance,
section(s) of the Act(s) and
description of the offence(s) for
which cognizance taken

e G.R.Case N0.53/2005 arising out of
Gadposh GRPS Case No. 9/2005 dated
08.02.2006 S.D.J.M, Kuchinda has taken
cognizance on 24.07.2016 for commission
of offences U/s.143/341/283/504/149 IPC &
U/s. 147/174 Indian Railways Act.

2 G.R.Case No0.28/2010 arising out of
Kankadahad P.S. Case No0.05/2010 dated
23.01.2010 S.D.J.M, Kamakshyanagar has
taken cognizance on 01.02.2014 for
commission of offences
U/s.143/283/431/294/506/149 IPC & U/s. 7
of Criminal Law Amendment Act.

(c)

Details of
Appeal(s)/Application(s) for
revision (if any) filed against
the above order(s)

No appeal(s)/application for Revision(s)
etc. of the order of cognizance in the
aforesaid case have been filed by me.

(6) I have been/have not been convicted of any offence(s) [other than any
offence(s) referred to in sub-section (1) or sub-section (2), or covered in
sub-section (3), of section 8 of the Representation of the People Act, 1951

In the following cases,

(43 of 1951)] and sentenced to imprisonment for one year or more:

No

If the deponent is convicted and punished as aforesaid, he shall furnish

the

following information:

imprisonment by a court of law:

I have been convicted and sentenced to

-1(a) The details of cases, Section(s) of the concerned Act(s) and N/A
?3 f:% &Z’;;\ description of the offence(s) for which convicted.
‘,"j, iy g(@f j Name of the Court(s), Case No. and date(s) of order(s): N/A
)6/201 o
S~/ o:/sc/o/g/‘zcél ()X} \Punishment imposed N/A
SHRAVAN EHA .rg\qll‘ef,,ﬁWhether any appeal was/has been filed against the conviction N/A
‘ order. If so, details and the present status of the appeal:
o BHOPAL (M P.) i"\ /
& \ rEG.MP- 09/15/9

N o

\ ,-\ 21-3 (=) QQ;
b e

}’i’ﬁhat I give herein below the details of the assets (movable and

xfnmovable etc.) of myself, my spouse and all dependents:

A. Details of movable assets:

Note: 1. Assets in joint name indicating the extent of joint ownership will

Note:

Note:

Note:

Note:

also have to be given.

Number,

2. In case of deposit/Investment,
Amount, date of deposit,

the details including Serial
the scheme, Name of the

Bank/Institution and Branch are to be given.

3. Value of Bonds/Share Debentures as per current market value in <"

Stock exchange in respect of listed companies and as per books in
case of non-listed companies should be given.

4. Dependent here has the same meaning as assigned in Explanation

(v) under section 75A of the Representation of the People Act, 1951.

each investment

5. Details including amount is to be given separately in respect of

Dh evmen iy
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®

NS(;. Description Self Spouse Dependent-I Depe;\Ident—
(i) Cash in hand Rs.52,670/- Rs.57,950/- NIL NIL
(i) Details of | a) Bl a) PNB, | @) FDR in |a) FDR in
Deposits in Bank Parliament Bhubaneswar HDFC HDFC Bank,
accounts (FDRs, House, New Odisha Bank, Bhubanesw
Term Deposits Delhi Rs.2,32,878/- | Bhubanesw | ar
and all other | (Savings) b) HDFC | ar Rs.83,014/-
types of Deposits Rs.16,26,268 Bank, BBSR, | Rs.
including saving /- Odisha 0 e
accounts). Rs.85,796/-
Deposits with b) Indian C) PNB,
Financial Bank, BBSR, Talcher,
Institutions, Non Odisha Odisha
Banking Financial (Savings) Rs.85,884/-
Companies and Rs.2,769/- d) SBI,
Cooperative Talcher,
societies and the c) FDR in Odisha
amount in each SBI, Rs.7,34,805/-
such deposits Parliament e) IDBI Bank,
House Talcher,
Rs.8,35,488/- Odisha
Rs.1,04,624/-
d) SBI f)  FDR in
Parliament Odisha
e House, New Gramya Bank
T A P> Delhi,  PPF | Rs.9,37,192/-
——
n9/2016 ¥ \j.. Alc. Rs. _
/09/2021 % 6,52,457/- g) FDR in
| BHATNAGAR RRFC  Bank,
] e Bhubaneswar
Mp-08/15/04/ /<X Rs.1,56,617/-
1a (a\,ﬁ,sz,als/\igy 2) |- SBI
> M P> arliament
" House, New
Delhi, PPF
A/c.
Rs.4,47,333/-
(iii) Details of
investment in
Bonds,
Debentures/shar a) SBI Mutual
es and units in Fund NIL NIL NIL
companies/Mutu Rs.2,77,802/-
al  Funds and
others and the <
amount.
(iv) Details of NSC
investment in LIC Policies Rs.50,000/- LIC Policies | LIC Policies
NSS, Postal Rs. Rs. Rs.
Savings, 14,46,888/- LIC and HDFC | 2,16,669/- | 1,18,770/-
Insurance Policies

-:qu rmen J‘)-v V‘l—o-v[k.v\:




(2)

Policies and Rs.
investment in 20,84,218/-
Post Office or (Surrender
Insurance Value)
Company and
the amount
(v) Personal Advance to
Loans/advance D. Pradhan
given to any Rs.
person or entity 10,00,000/-
including firm,
Company, Trust e NIL A
etc. and other
receivables from
debtors and the
amount
(vi) Motor Maruti Rs.
Vehicles/Aircrafts Esteem 93,00,000/-
/ Yachts/Ships DLS9C]-7721 Three Trucks
(details of Make, | Year of Registration
] —— Registration No. Manufacturin No.
o 1 .. Year of | g 2004 OD19K-4018,
QJ}; 4L Perchase and | Rs.35,000/- OD19K-4019
& 06/49/20: nt) Honda City and OD19L- NIL NIL
IHRAVAN BiHA T DL4CAN- 2389
4034 (Acquisition
@ i Year of | value approx.
I®) p-06/15/04/
\ 2 W Manufacturin Rs.93,00,000
WM o D g 2011 )
" Rs.2,75,000/-
(Approx.)
(vii) | Jewelry, bullion Rs.6,25,000/- Rs.20,00,000
and valuable 150 grams f-
thing(s) (give gold jewellery Gold-500 gm.
details of weight ahd 2.5 Kag. Silver-6.25 NIL NIL
and value) Silver Kg. and
jewellery and Diamond
others Rings and
others
(viii) | Any other assets | a) Computer, House Hold
such as value of Furniture and Appliance
Claims/Interest Fixtures and Rs.3,15,000/-
other items ,
Rs.3,60,000/- {
(approx.)
b)  Advance NIL T ONIL
Payment
made for Flat
at Shipra
Suncity
Housing
Project,

Indirapuram,

.:D/q Arm en da.

P)—vclL\m_‘




ULP.

/_

Ghaziabad,
Rs.62,00,000

05.02.2018)

on

(ix)

Gross Total Value

Rs.

1,23,89,342/-

Rs.

] Rs.
1,75,92,297/-

3,87,791/-

Rs.
2,01,784/-

B. Details of Immovable Assets:

Note: 1.

Properties

in joint ownership

indicating the extent of joint

ownership will also have to be indicated.

Note: 2.

in this format.

Each land or building or apartment should be mentioned separately

HRAVAN B

NS(;. Gesertadinn Self il Depe:dent- Deperzrdent- Depen;dent—
(i) Agricultural a) Land at
Land Mouza
Location(s) Satyabandha
Survey Khata
number(s) No.89/149,
|- Plot
o 1 A N0.551/1129,
//09;0“\ e bR gl NIL NIL NIL NIL
/ 06/09/2021 \ b)
HATNAGAR) Land at
(D\ BHOPAL (M. P. Mouza
O \ REG.MP- Satyabandha,
\U\t Khata No.51,
\OF A Plot
— No.549/1264
Distt. Angul
Area (Total | a) Area A0.32
measurement decimal .
in acres) b) Area NIL NIL NIL NIL
A0.67
decimal
Whether
i iad No NIL NIL NIL NIL
property (Yes
or No)
Date of | a)
purchase in 13 July, 2011
case of self | b) NIL NIL NIL NIL
acquired 05 Feb. 2010 = £
property
Cost of Land | Value of Total
(in case of | Land
purchgse) at | Rs.1,30,618/- NIL NIL NIL NIL
the time of
purchase

':Dl’lf"V‘MCn o P’)—-—dk e



Any
Investment
on the land
by way of | NIL NIL NIL NIL NIL
development
construction
etc.
Approximate
Current Rs.6,00,000/- NIL . NIL NIL NIL
market value
(ii) | Non- Land at
Agricultural Mouza
Land Satyabandha,
Location(s) Khata Land at
’":{"SE*K No.89/9, Plot Mouza
446 /@ 220 No.550, Manikmara,
/’.,g.},’/’émg 20168 o S : Distt. Angul Talcher, Plot NIL NIL NIL
A L T Land at No.77/402,
AR Mouza Distt. Angul
:(;~ , Satyabandha,
\\&:/\ Khata No.28,
A L Plot NO.551,
NOs e 552 & 553
“~—rArea (Total | Area A 0.31
measurement | decimal. Area A 0.160
in sqg. ft.) Area A 0.53 decimal. b has NIL
decimal.
Whether
it No No No No No
property (Yes
or No)
Date of | 05 Feb.,
purchase in 2010
case of self 15 June, | 03 Dec, 2012 NIL NIL NIL
acquired 2012
property
Cost of Land | Value
(in case of | Rs.57,564/-
purchase) at Rs.85,339/- Value
the time of Rs.2,20,224/- AL itk A
purchase '
Any
Investment
on the land
by way of | Rs. Rs.
development 9,00,000/- 18,00,000/- Ik il G
construction
etc.
Approximate
Current Rs. Rs.
market value 24,00,000/- 24,50,000/- i NIL NIL

Dhrvmends,. Prdia o




(iii)

Commercial
Buildings
(including
apartments)
Location(s)
Survey
number(s)

NIL

NIL

NIL

NIL

NIL

Area (Total
measurement
in sq. ft.)

NIL

NIL

NIL

NIL

NIL

Built up Area
(Total
measurement
in sq. ft.)

NIL

NIL

NIL

NIL

NIL -

Whether
inherited
property (Yes
or No)

No

No

No

No

No

Date of
purchase in
case of self
acquired
property

NIL

NIL

NIL

NIL

NIL

e

Cost of Land
(in case of
purchase) at
time of

NIL

NIL

NIL

NIL

NIL

06/09/2001

OF 097201 ¥p frv A
b ”

Investment on

“';\‘_ (NE ;‘ A "')et’g‘

NIL

NIL

NIL

NIL

NIL

r~-———Rpproximate

Current
market value

NIL

NIL

NIL

NIL

NIL

(iv)

Residential
Buildings
(including
apartments)
Location(s)
Survey
number(s)

NIL

NIL

NIL

NIL

NIL

Area (Total
measurement
in sq.ft.)

NIL

NIL

NIL

NIL

NIL

Built up Area
(Total
measurement
in sqg.ft.)

NIL

NIL

NIL

NIL

NIL

~Dho~vm endre. (rdi




Whether
ipeite No No No No No
property (Yes
or No)
Date of
purchase in
case of self NIL NIL NIL NIL NIL
acquired
property
Cost of
Property (in
i of NIL NIL NIL NIL NIL -
purchase) at
the time of
purchase
Any
Investment
on the land
by way of NIL NIL NIL NIL NIL
development
construction
etc.
Approximate
Sl NIL NIL NIL NIL NIL
market value
(v) | Others (such

gl NIL NIL NIL NIL NIL
property)

/.../' (i/‘l')’ﬁ:i’m?e’z\al of

7+ _tgﬁré:‘,kt

. le0on0ls Markét \Value | Rs. Rs.

f&/,__k‘“of( i 30,00,000/- 24,50,000/- s e NIL

7~ —-(8)\ X give herein below the details of liabilities/dues to public financial

~.T " = institutions and government:-

(Note: please give separate details of name of bank, institution, entity or

individual and amount before each item)

S. No. Description Self Spouse Dependent-1 Dependent-2
Loan or dues to :
y . Housing Loan
Bank/ Financial
e from PNB Bank
Institution(s) (50%) -
Name of the Bank M
or financial S neicl
(i) Instibution NIL Vehicle Loan NIL NIL
! from HDFC &
Amount 2
. Axis Bank,
outstanding,
Nature of Loan BRSR
Rs.67,42,692/-

$I’|V~‘Y“WI€MJM PWJ‘»M_




Loan or dues to

a)

any other Rs.10,00,000/-
individuals / entity | from spouse
other than b)
mentioned above Rs.7,00,000/-
Name(s) from Dr.
Amount Debendra <
outstanding Pradhan Y ONIL NIL NIL
Nature of Loan C)
Rs. 5,00,000/-
From Dr.
Madhuri
Thakur and
Sh. Deepak
Kumar Singh
Any other Liability NIL NIL NIL NIL
R Rs.22,00,000/- | Rs.67,42,692/- NIL NIL
liabilities
(i) Government
Dues:
Dues to
departments NIL NIL NIL NIL
dealing with
government
accommodation
Dues to
depértmept NIL NIL NIL NIL
dealing with
supply of water
Dues to
department
dealing with NIL NIL NIL NIL
e | sUpPly of
el A Dhelectricity
e o 5\\|{)‘ues to
A “\;‘aé,bartment
YU b NIL NIL NIL NIL
o g of
Or e to
T department
dealing with
government NIL NIL NIL NIL
transport
(including aircraft
and helicopters)
Income Tax Dues NIL NIL NIL NIL
Wealth Tax Dues NIL NIL NIL NIL
Service Tax Dues NIL NIL NIL NIL
Municipal/Property NIL NIL NIL NIL
Tax Dues
Sales Tax Dues NIL NIL NIL NIL
Any other dues NIL NIL NIL NIL

Dhormendro Predie.,




T
{z’g P “,n‘“;’g

Grand total of all
NIL NIL
(it} Govt. dues. bl e
Whether any other
liabilities are in
dispute, if S0,
(iv) mention the amount N/A N/A N/A N/A
involved and the
authority before :
which it is pending.
(9) Details of profession or occupation:
(a) Self....... Member of Parliament (Rajya Sabha),
Union Cabinet Minister, Govt. of India, Minister of
Petroleum & Natural Gas; Skill Development &
Entrepreneurship.
(b) Spouse...... Business
(9A) Details of source(s) of income:
(a) Self........ Salary & Other Sources
(b)  Spouse...... Business and Other Sources
(10) My educational qualification is as under:-
MBI, Handidhuan High School | B.S.E. Odisha 1983
Higher Secondary Exam | Talcher College C.H.S.E., Odisha 1985
Bachelor of Arts Talcher College Utkal University, 1988

Odisha

Master of Arts

Vani Vihal

Utkal University

1980

University, Odisha

(Give details of highest School/University education mentioning the full form
of the certificate/diploma/degree course, name of the
School/College/University and the year in which the course was completed.)

'1 .o ;
A es/oglzms‘@ \gﬁL
oa/owzou
rHRA\)‘ A1 BHATNA -
G\ BHOPAL (M.P.)
O \REGMP-09/15/04/ /
.—_/
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PART-B

(11) ABSTRACT OF THE DETAILS GIVEN IN (1) TO (10) OF PART-A:

i, Name of the Candidate Dharmendra Pradhan

Full Postal address Talcher Municipality, Ward No.18, PS. Colliery,
Angul, Odisha -759 100

Number and Name of the MADHYA PRADESH VIDHANSABHA, MADHYA

2. )
constituency and state PRADESH
Name of the Political Party
which set up the candidate :
4. . P 3 Bharatiya Janata Party
(otherwise write
“Independent”)
(i) Total number of pending e
(Puri Town P.S. Case No. 149/2006, S.D.]J.M, Puri,
cases where charges have been G.R.Case N0.665/2006)
framed by the Court for offences S ' )
punishable with imprisonment
for two years or more
5.

Two

i) Gadposh GRPS Case No0.9/2005, G.R.Case
No.53/2005, S.D.J.M., Kuchinda

i) Kankadahad P.S Case No.5/2010, G.R. Case
No.28/2010S.D.J.M., Kamakshyanagar,

(ii) Total number of pending
cases where the court(s) have
taken cognizance [other than
the cases mentioned in item (i)
above] ,

Total Number of cases in which NIL
convicted and sentenced to
imprisonment for one year or
6 more [except for offences
' referred to in sub-sections (1),
(2) or (3) of section 8 of
Representation of the People

Act, 1951].
PAN of Year for which last Total Income Shown
Income Tax Return filed
v (a) Candidate ABOPP0067B FY 2016 - 2017 Rs.7,16,092/-
(b) Spouse AGOPP6782A FY 2016 - 2017 Rs.18,81,763/-
(c) N.A
Dependents el L
(3 Details of Assets and Liabilities in Rupees

e ——

-

Dhoevmen dr . frode,



¢

-
( ﬁ)

NS(; Description Self Spouse Dependent-1 Dependent-2
Hidxe Rs. Rs. Rs. Rs.
A. Asset (Total
1,23,89,342/- 1,75,92,297/- | 3,87,791/- 2,01,784/-
Value)
Immovable
B NIL NIL NIL NIL
Asset
(i) Purchase Rs. Rs. N/A N/A
price of self- | 2,73,521/- 2,20,224/-
acquired
immovable
Property
Development/
construction
cost of Rs. Rs.
(i) immovable N/A N/A
property after 9,00,000/- 18,00,000/-
purchase (if
applicable)
Approximate
Current
market price—
(a) self-
(i) acquired Rs. Rs. N/A N/A
I assets (Total
Value) 30,00,000/- 24,50,000/-
(b) inherited
assets (Total
Value)
9. | Liabilities
G | ECETIER g e 0.00 N/A N/A
dues (Total) ' '
/:i—;!‘ from
</ os/osng;_e)f Rs. Rs. i A
“ IR tions | 22,00,000/- 67,42,692/-
CATERAN) other
HOPRE ivi BL) (Tb%a
OSIST08T /s .) :
| idGhig L @/{les that are under dispute
N E‘o/vemment N/A N/A N/A N/A
[* >~~~ dues (Total)
Loans from
Bank,
(ii) Financial N/A N/A N/A N/A
Institutions
and others
(Total) -
Highest educational qualification
M.A University Campus Utkal University,Odisha 1990
Vani Vihar
11.
(Give details of highest School/University education mentioning the full form of the
certificate/diploma/degree course, name of the School/College/University and the year in
which the course was completed.)

Dhevmend

-

Prodi crn



VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this
affidavit are true and correct to the best of my knowledge and belief and no part of it is

false and nothing material has been concealed there from. I further declare that:-

(a) there is no case of conviction or pending case against me other than those
mentioned in items 5 and 6 of Part A and B above;

(b) I, my spouse, or my dependents do not have any asset or liability, other than -
those mentioned in items 7 and 8 of Part A and items 8, 9 and 10 of Part B above.

t Bhopal this the .. .day of...[..l../..g.. (Z
A‘) SOLEMENLY AFFIRME“ ""’JQE

e oslosnmeﬁ\;.,:_ ME BY THE WITHMM it hS

06/09/2021

cpﬁa |
HRA\/AN BHATNA xCAr‘* &(\ \ \ _qu oV Men lm.cf. F 7—041«0\ .

BHOPAL (M.P.) SHRAVAN BHATNAGAR DEPONENT
REG.MP- 09/15/04/ NOTARY
Za @) »2016 BHOPAL (M.P.) INDIA

OFm?

Note. 1. Affidavit should be filed latest by 3.00 PM on the last day of filing
nominations.

Note: 2. Affidavit should be sworn before an Oath Commissioner or
Magistrate of the

First Class or before a Notary Public.

Note: 3. All column should be filled up and no column to be left blank. If
there is no information to furnish in respect of any item, either “Nil”
or “Not applicable”, as the case may be, should be mentioned,

Note: 4. The Affidavit should be either typed or written legibly and neatly.

@,&\f

Dh o ymen dim P’)—»dkw_,_
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- S Annexure

Additional Affidavit to be submitted by Candidates
Election to Rajya Sabha (Council of States) from Madhya Pradesh
Constituency.

I, DHARMENDRA PRADHAN son of Dr. Debendra Pradhan, Aged 49
ars, resident of Talcher Municipality, Ward No.18, GP/Town-
her, PS. Colliery, Dist.- Angul, Odisha a candidate at the above
tion, do hereby solemnly affirm and state on oath as under:-

I have been allotted Government Accommodation at 19 Teen
Murti Marg, New Delhi-110011 during the period of last 10
years prior to the date of notification of the current election,
and there are no arrears of any dues to be paid towards rent
for the accommodation or any arrears to the agencies
providing electricity, water and telephone at the said
accommodation as on 07.03.2018.

“No dues Certificates” from the agencies concerned are

attached hereto.
Dheywmendr F’)—rﬂlkn\‘
DEPONENT

, \g
%g. N ri 4 ‘\0"' VERIFICATION
93; W I, the deponent abovenamed, do hereby verify and declare that

y he above statements are correct to the best of my knowledge, and

Q\Q}-\ LI no part of it is false.
oF
‘b‘@ Verified at Bhopal on the 11 day of March 2018
" Dhovmendie Prodino
DEPONENT

'
{
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A-12017/6/2017-SDE
Government of India
Ministry of Skill Development and Entrepreneurship

KKK KK

2" Floor, Shivaji Stadium Annexe Building,
Shaheed Bhagat Singh Marg, New Delhi
Dated: 8™ March, 2018

NO DUES CERTIFICATE

It is certified that as per records available in this Ministry, nothing is
outstanding against Shri Dharmendra Pradhan, Minister of Skill Development

and Entrepreneurship, as on date.

(B K Sikdar)
Director

1B, R, Wi,
B. lééSIKDAR, IDSE
% / Director
where R sk Serreierar warerg

Ministry of Skill Development and Entrepreneurship

HIG WADR,
Govt. of India, New Delhi-110001



No. F-23017/1/2015-Admn.
Government of India
Ministry of Petroleum & Natural Gas
Xkhkkkhkkkkk
Shastri Bhawan, New Delhi
Dated the 7™ March, 2018

NO DUES CERTIFICATE

It is certified that as per records available in this Ministry, nothing is

outstanding against Shri Dharmendra Pradhan, Minister of Petroleum &
Natural Gas, as on date.

(M. C. Bhatt
Under Secretary (Admn.)

== 1= ar= /51
HIET T 4 /MOHAN GHAND
AR [ / Under
USRI vd yrafies

i A o1
Ministry of Petroleum & Natural Gas

HNd IR / Govt, of India
SRR | . of India
1% 1<cell / New Deihi



No. 12/281/12-TS 2 )/
Government of India o
Ministry of Housing & Urban Affairs
Directorate of Estates
(Type Special-lll)
Nirman Bhawan, New Delhi-110011
Dated 08-03-2018

To

Shri Dharmendra Pradhan,
Hon’ble Minister

for Petrolum & Natural Gas,
19, Teen Murti Marg,

New Delhi.

Subject : Issue of “No Demand Certificate” in favour of Shri Dharmendra Pradhan,
Hon’ble Minister for Petrolum & Natural Gas, 19, Teen Murti Marg,(Type
VIII),New Delhi - Regarding.

Sir,

Reference is invited to the correspondence resting with your letter No. Nil dated
08.03.2018 on the subject cited above.

2. The accounts of Shri Dharmendra Pradhan,Hon’ble Minister for Petrolum and
Natural Gas, New Delhi in respect of Bungalow No. 19, Teen Murti Marg, (Type
VIII),New Delhi have been checked and nothing is found due against him till date, on
account of hire charges of furniture and electrical items. This letter may be treated as
‘No Demand Certificate’ in his favour.

Yours faithfully,

(A.J.J. Kennedy)
‘ Assistant Director of Estates
Copy to:- Rajya Sabha Sectt., (M S & A. Branch), New Delhi. O{
3/,
(A.J.J. Kennedy)
Assistant Director of Estates






PARLIAMENT OF INDIA \ 25
RAJYA SABHA SECRETARIAT .

S I Telegram : “PARISHAD”
o : Fax :
o : Telephone :

: : e Website : http://rajyasabha.nic.in
qe@Ee ¢ http:/rajyasbhahindi.nic.in L
'é.— i :‘wﬁw' Parliament House/Annexe,
?ﬁ;ﬁm 01 Tﬁq’ New Delhi-110001

-1100

NO.RS.33 /2017/2018/MSA Dated the 08" March 2018

PROVISIONAL CERTIFICATE

This is to certify that as per records of this Secretariat and the information furnished by

the allied agencies, nothing is due against Shri Dharmendra Pradhan, Member Rajya Sabha as on
date.

Shri Dharmendra Pradhan is due to retire as Member, Rajya Sabha on 02" April 2018.
As sitting Member, he is entitled to retain Government accommodation and RF tag. Final
certificate of No dues will be issued after his retirement and final settlement of accounts.

boasckye

(INDIRA CHATURVEDI VAIDYA)
ADDITIONAL DIRECTOR
Tel.: 23034053



LIAISON OFFICE: NDMC
314, PARLIAMENT HOUSE ANNEXE

NEW DELHI
Dt.08.03.2018

No Dues Certificate

As per NDMC record nothing is due on account of electric/ water
charges against Sh. Dharmendra Pradhan, Hon’ble MP (Rajya Sabha) I.C.

No. 4395 upto billing cycle Aug-2014 (up to reading period 18.06.14) in r/o

under mentioned premises:

*E.& O.E.

1) Bungalow No. C 1/22, Humayun Road with S.Qtr.
(Con. No.6409117,6409118,6409119).

N
/,<
/

(Head Assistant)
Liaison Office, NDMC
Parliament House Annexe

M.S.A. BRANCH
(Rajya Sabha Sectt.)

K
&/\ﬁ N \



RAJYA SABHA SECRETARIAT
(M.S.& A. BRANCH)

Room No. 228
Parliament House Annexe,

New Delhi
Subject: issue of No-Dues Certificate to Members, Rajya Sab

hig QQ
LpXLLLM X M/'C(’j»bt(,&l @Bj
Shri/SetAvS: DQWW%Q P(Ztad \afltflerr‘{% l;.rtl,LRaJyz%gabha who is due to retire on ---(—)%--%--%?7)8
d 7 Mgsec 2o é

--------------- vide his/her letter date has requested this Secretariat for issue of
"No Dues Certificate" for contesting Elections.

2. All the concerned are requested to intimate the dues if any, pending against the Member. If no dues

are pending against his/him, No Dues report' may be intimated to this Secretariat at the earliest so as to

enable this Secretariat to issue "No Dues Certificate". e

] /,\

3. This may be treated a most urgent. ;8‘ 0518

EXECUTIVE OFFICER
Tel.:23034224/228

The Liaison Officer, NDMC, Room No. 314, PHA, New Delhi.
%The Asstt. Director, Parliament Library, PH, New Delhi.(4654).
3. The EO, L.T. Section, Room No. 209, PHA New Delhi.

4. The LO, Directorate of Estates, Room No. 602, PHA, New Delhi.
5. The EO, Sales & Archives, PHA, New Delhi.R. No. 218(4160).
6. The LO, MTNL, Room No. 520, PHA, New Delhi.

7. The LO, BSNL, Room No. 520, PHA, New Delhi.

8
9

. MA Section to intimate the accommodation allotted to Ex-MP.
TA Recovery

RSS.U.O. Note No.lrZ9S /2014/MSA Dated @MX@&QL B

frglicmnent © lfbravzlf

No Duesg : C‘a"j'mt’ Sh Dhavmerctya Psodlhan M?’ﬂ_LSZL\Q*( G%
{

(14

%, \3 ]}Oi@
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PROVISIONAL
DIRECTORATE OF ESTATES
Rent Perliament Section
602, Parliament House Annexe
Subject: CLEARANCE CERTIFICATE UPTO  @&/0&/F0/d
o
Reference NO.ZQ‘S.:C.__.L./.’._"Q.‘._,A_/Q.é'.--ﬂa_t__‘ /&O/#/M/ﬁ) ‘04’&.4/ 0&/ 3@/& !
It is certified that a sum of Rs........ AHE. ... is outstanding in the name of

Shri/S;A{t. OM.ZJT?BDEXXQ&’Q.ﬁ?ﬁ@é&i&QH.,.....MP/E:(.MP for  Accommodation No.

o @/O.ﬂ/a‘i@/. €. As the Government Accommodation is still in his/her possession the demand
for the period after .. & /C? c?i/ 2¢/8.. will be issued separately. Hence his/her final accounts
may not be settled till he vacates the accommodation end final No demand certificate is issued

from this Directorate.

Asstt. Director (A/Cs)

Executive Officer MSA Branch Lok /Rajya Sabha Secretariat. jon/iew Delhi-110 01
DEUO No. RP- f/A~E//? { o313, dated..Q@/QQ/&Q/.(?.., .......




No. 12/281/12-TS .
Government of India [ - 0 3\
Ministry of Housing & Urban Affairs [ &)/
Directorate of Estates
(Type Special-1ll)
‘ Nirman Bhawan, New Delhi-110011
Dated 08-03-2018

To

Shri Dharmendra Pradhan,
Hon’ble Minister

for Petrolum & Natural Gas,
19, Teen Murti Marg,

New Delhi.

Subject : Issue of “No Demand Certificate” in favour of Shri Dharmendra Pradhan,
Hon’ble Minister for Petrolum & Natural Gas, 19, Teen Murti Marg,(Type
VII),New Delhi - Regarding.

Sir,

Reference is invited to the correspondence resting with your letter No. Nil dated
08.03.2018 on the subject cited above.

2.5 The accounts of Shri Dharmendra Pradhan,Hon’ble Minister for Petrolum and
Natural Gas, New Delhi in respect of Bungalow No. 19, Teen Murti Marg, (Type
VIII),New Delhi have been checked and nothing is found due against him till date, on

account of hire charges of furniture and electrical items. This letter may be treated as
‘No Demand Certificate’ in his favour.

Yours faithfully,

Sel/-
(A.J.J. Kennedy)

/ ' Assistant Director of Estates
Copy to:- Rajya Sabha Sectt., (M S & A. Branch), New Delhi.

(A.J.J. Kennedy)
Assistant Director of Estates



CEE)
MAHANAGAR TELEPHONE NIGAM LIMITED
(A GOVT. OF INDIA ENTERPRISE)
Accounts Officer (LOP) % GM (Central)
520-Parliament House Annexe New Delhi-110001

No.AO/LOP/MP/NDC/MPRS-042
Dated.08-03-2018

No Dues Certificate

Certified that no MTNL dues are outstanding against Shri DHARMENDRA
PRADHAN, MP Rajya Sabha IC NO-4395 (RS-042) from (BIHAR) in respect of

the official MP category telephones.
Dapudinor
' g
LIAISON OFFICER (PHONES)

Tele.No.011-23014477 .

e &faETd (F)
Lisison Offirer (Fhones)
$20-Farharvsnt Housd Annaxe
MSA Branch, R. No-228 Reowe Beitiu-1100Q1

Lok Sabha Secretariat
New Delhi-11000



C sk cakic:y

BHARAT SANCHAR NIGAM LIMITED

(A Gowt. of India Enterprise)

Liaison Officer Phones,BSNL
Room No. 520 PHA

New Delhi - 110001

Phone =011 - 23094265
Fax— 011 -23094265
Email id : lopbsnl@gmail.com

No Dues Certificate

No. RS-042/LOP/BSNL/NDC/2018 <
Dated: 08-03-2018

Certified that No Telephone dues is pending against Shri Dharmendra Pradhan Hon'’ble
MP Rajya Sabha and Minister of Petroleum (RS-04Z) against his MP/Min category telephones (0674-
2747400) provided in UPR under BSNL service areas as per records of this office. !

Liaison Offic

&A Branch
Rajya Sabha Secretariat
Parliament House Annexe.
New Delhi-110001

Regd. & Corporate Office: Bharat Sanchar Bhavan, H. €. Mathur Lane, Janpath, New Delhi-110001
Corporate Identity Number (CIN): U74899DL2000601I107739
Website : www.bsnl.co.in



RAJYA SABHA SECRETARIAT
(M.S.& A. BRANCH)

Room No. 228
Parliament House Annexe,

: New Delhi
Subject: issue of No-Dues Certificate to Members, Rajya Sabhf%

Shrl/Sm%% Wﬂ’m’ﬁ&%a P1 adl,\aﬁv VU;,VLLO/& CELC’QL&U’D X\’\}{lfﬂ‘mt @3,]0)’ L}) )17

---_;:,R—M----(/Membér Rajya Babha who is due to retire on -------------- (2
i)

--------------- vide his/her letter dated-- has requested this Secretariat for issue of
"No Dues Certificate" for contesting Elections.

P All the concerned are requested to intimate the dues if any, pending against the Member. If no dues

are pending against his/him, 'No Dues report' may be intimated to this Secretariat at the earliest so as to
enable this Secretariat to issue "No Dues Certificate".

3. This may be treated a most urgent.

EXECUTIVE OFFICER
Tel.:23034224/228

1. The Liaison Officer, NDMC, Room No. 314, PHA, New Delhi.
2. Jhe Asstt. Director, Parliament Librarv, PH, New Delhi.(4654).
\A/;le EO, L.T. Section, Room No. 209, PHA New Delhi.

The LO, Directorate of Estates, Room No. 602, PHA, New Delhi.
The EO, Sales & Archives, PHA, New Delhi.R. No. 218(4160).
The LO, MTNL, Room No. 520, PHA. New Delhi.

The LO, BSNL, Room No. 520, PHA, New Delhi.

MA Section to intimate the accommodation allotted to Ex-MP. !
TA Recovery

S0 00 E O LA R

& RSSUO Note No.-E9S /2014/MSA Dated@ Wazmm
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SALES & ARCHIVES SECTION

With reference to M.S. & A. Section’s note dated 8" March,
2018, regarding issuance of a “No Dues Certificate” in respect of
Shri Dharmendra Pradhan, Member of Parliament (Rajya Sabha).

It is to certify that as per our record “No Outstanding Dues” are

pending against above stated M.P. of the Rajya Sabha till date.

' ’/ /

//\\fy\/ggw;\\%
(KIRAN SUKRAWAL)
UNDER SECRETARY

M.S.& A. Section
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Shri Dharmendra Pradhan, M.P. & Minister is' occupying
General Pool bungalow no. 19, Teen Murti Marg.

(SREEJA V.)
DEPUTY SECRETARY

8.3.2018




3/11/2018 CPWD Water BILL NOC 001.jpg
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No Dues Certificate

Dated: 08/03/2018

This is to certify that there is nothing due against water charges
till 08/03/2018 of Bungalow No. 19, Teen Murti Marg R/o Sh.
Dharmendra Pradhan Hon'ble Minister of Petroleum & Natural
Gas; Skill Development & Entrepreneurship Govt of India.

Assistant Engineer (IV-B)

5A, Ashok Road, New Delhi

https://mail.google.com/mail/u/0/#inbox/16215a7aa104199d?projector=1&messagePartld=0.1
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No Dues Certificate

Dated: 08/03/2018

Nothing is due against Bungalow No. 19, Teen Murti Marg R/o
Sh. Dharmendra Pradhan Hon'ble Minister of Petroleum &
Natural Gas for electricity and electrical items as on date
08/03/2018.




3/11/2018 IGL Bill with Receipt 001.jpg
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INDRAPRASTHA GAS LIMITED
Firat Hams Last lame
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